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ln compliance oftthedirection-s of the Ld. Principal District 8:, Sessions Judge (HQs|.

Delhi. a copy of letter no. 4197-4209/DHC/Gaz.IB,"G-2/SC-Judgment/2025 dated
2é<.()7.2025. along with the copy of Judgment dated 18.03.2025, passedfeby iHon’b1e
$"P1'eme Court Of 1I1dia.i11.Civi1 Appeal -N0. 42992o£ arising out of SLP ffiivfii Ro.&4é4-=84
of 2020, titled as “Parminder Singh Vs. l£ortq;y'_aGo3taI=and others", received from Hon‘.-'bie High
Court of Delhi, New Delhi has been-. uploaded on the official website i.e.
delhidistrict_courts.nie.in. i ‘

Therefore. it is requested to kixidlyiperttse the above said -Judgment from the official
xtebsite for kind information 8*. necessary compliance. I
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(Anil Antil)
Officer-in Charge, Genl. Branch, (C)
District Judge-L5. Central Dastrzct.

V Tis Haizari Courts, Delréa’,
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All the Lci. -Judicial Officers posted in Central Dist:-2»: 1.. its Hazari Courts. Del?-~i.
PS to the Ld. Principal District &. Sessions Judge {HQsj. Tis Hazari Courts. Delhi
for information.
The Chairman. Website Committee, Tis Hazari Courts. Delh\i with the request tr»
direct the concerned official to upload the same on the Website of Delhi‘ District
Courts.
The Director (Academics), Delhi Judicial .-it:tide::;_-r. Dwarka. New l‘J<-LE-ii for
inforrnation as requested vide letter no. D.l—"~. Di:.5.-Kcd)!20l9,"430o dated
06.08.2019.
Dealing Assistant, R&,I Branch for uploading the sam<- on LAYERS.
For uploading the same on Centralized Website through LAYERS.
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()lTit't-r-in Charge. Gen}. Branch. iCz
District Judge-15. Central District.

Tis Hazari Courts. Delhi& -
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